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Ratio/Statutory Liquidity Ratio, etc. Moreover, the subject 'banking' falls under
Entry 45 of the Union List which grants powers to Union Government to legislate
on banking matters. Therefore, application of the various provisions of the Banking
Regulation Act, 1949 (As Applicable to Cooperative Societies) to all the Cooperative

Banks in India, including Kerala, is not against the provisions of Constitution.

(¢) RBI has reported that the norms prescribed for the co-operative banking
sector in Kerala is not different from the norms prescribed for Cooperative Banks

in other States.
NBFCs in Odisha

1726. SHRI BISHNU CHARAN DAS: Will the Minister of FINANCE be
pleased to state:

(a) the number of registered Non-Banking Finance Companies (NBFCs)

functioning in Odisha;

(b) the number of Public Sector and Private Sector Banks functioning in
Odisha; and

(c) the percentage of population of Odisha which still does not have any

bank accounts?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI
SANTOSH KUMAR GANGWAR): (a) Reserve Bank of India (RBI) has informed
that there are 17 NBFCs registered with RBI in Odisha and there are 22 NBFCs

which are registered in other States but functioning in Odisha.

(b) There are 27 Public Sector Banks and 18 Private Sector Banks

functioning in Odisha.

(¢) Account opening report of Pradhan Mantri Jan Dhan Yojana (PMJDY)
shows that as on 20.07.2016, 8912047 accounts have been opened covering
7420665 houscholders with 99.85% household coverage in the State of Odisha.

Government investments in venture funding

1727. SHRI DEVENDER GOUD T.: Will the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that Government is planning to invest insurance and

trust money into venture funding;
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(b) whether any consultation have been held with IRDA in this regard; and
(¢) 1if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI
SANTOSH KUMAR GANGWAR): (a) and (b) No, Sir.

(c¢) Does not arise.
Vulnerability of Jan Dhan accounts

1728. SHRI RAJKUMAR DHOOT: Will the Minister of FINANCE be pleased

to state:

(a) whether it 1s a fact that RBI has recently expressed fear that Jan Dhan

accounts are vulnerable to frauds;
(b) 1if so, the details thereof, and

(c) what corrective measures Government has taken or proposes to take in

this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI
SANTOSH KUMAR GANGWAR): (a) to (¢) Reserve Bank of India (RBI), being
regulator, has issued instructions to banks to be more vigilant not only at the time
of opening of bank accounts but also to continuously monitor the activities in
Basic Savings Bank Deposit Accounts (BSBDA) accounts including Pradhan Mantri
Jan Dhan Yojana (PMJDY) accounts by following Know Your Customer (KYC)
norms as non-compliance of KYC Norms may lead to mis-utilisation of account

mcluding for money muling.
CRF collections in road cess

1729. DR. KANWAR DEEP SINGH: Will the Minister of FINANCE be pleased

to state:

(a) how much amount has been collected as road cess on petrol and diesel

during last three years;

(b) whether these amounts are not being regularly received in Central Road
Fund (CRF) on time;

(¢) 1if so, the reasons therefor; and

(d) the efforts made to regularise this transfer and result thereof?



